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.119of2006 
OANo 	. 

23052006 
S 	 DATE OF DECISiON.......................... 

ShriARAli 
- Applicn 	S 

• 	Mr. S.S.Dey-. 	S 	

S. 

• 	................... ........... ....................... ............... ...................................Advocate f6r the  
S 	 Applicant/s. 

	

- Versus- - 	
S 

Union of India & Others 	 S  • S 

...... .......... .......... ................................................................RëspondentI 
MsU Das,AddICGSC 

.. . .......... ........... .................. ............................ ......... .............. Adoaté for the. 
Respondents 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH " 

Original AppUcationNo. 119of 2006, 

Date of Order. This, the_23rd Day, of May 2006, 

THE HON 'BLE HR.: K. V. SACHIDANANDAN, VICE cHAIRMAN.. 

Sh ri A MR. Al. I. 	. . 
Son of Late Ahmàd AU 	. . 
Permanent Resident of VI11. 
P.0:.' Moniari TiniaU5 	. . 
F..Sj Palashbari 
Dist: Kámrup 1  Assam  
Presently residing at 	H 
NorthEastern PoUceAcadem 
Umraw,Borop.ani, Dist: RI BhoI' ' 	••' .: 
Meghalaya. 	.. 	 , . 	 '.;. Applicant. 

By. Advocates Shri S.S.Dey, M.Nath, D.P.Borah & Ms.M.Laskar. 

-• 'Versus_ 	. 	. 	. 	. 	. . 	.' 

1,. 	Union of India. 	. 	. . 	. 	. 	. 
Represented, by the Commissioner & Sec retary 

5in the Ministry of Home Affairs 
North EasternPolice Academy 
Umsaw - 79.3 '123, Umiam 	. 	.' 
Meghalaya. 	. 	 . 	. - 

2. 'The Joint DirectOr 

	

• North Eastern Police Academy 	. 
Umsaw, Umiarn. 	. . 	. 	. 	. 
Meghalaya-5793 123.  

3 	Deputy Di recto r 	' 	. 	. 	. .. 
North Eastern Police Academy  

• 	.. 	Umsaw, 'Umiam' 	. 	. . 	. 
.Meghal.aya793 123. 	. 	. . 	. 	. 

4 	The Senior Accounts Officer 	... 
Regional. Pay& Accounts Office (IS) 
ShiUong, Meghalaya. . 	•• 

S. 	The Deputy Controllerof Accounts. 
Regional Pay & Accounts Office (18) 	. . 

S 	 , Shillong, Meghal.aya.  

6. 	The Superintendent of Police 	. 	.. 
Central Bureau of Investigation 
Ant-CorruptIo'n Branch, Sunderpur .. S 

R.GB, Road,. Guwahati - 78.1 005. 	. 	.. 

/ 

5' . 
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• 	7. 	The Chief Accounts Officer (Funds) 
Central Bureau of Investigation. 
New Delhi; 

The Assistant Accounts Officer (Fund) 
• 	. 	Pay & AccóuntsOffice,C.8,I,. 

.1st Floor 1  A-Wing, AGCR Building. 
New Delhi, 	2, 

The Account's Officer 	0 

- Pay & Accounts Office 
C.B.I., AGCR Building 
New Delhi. 

• 	By •Ms.U.Das, Addl.C.GS.C. 

O.RDER(ORAL). 

Zip 

SACHIDANANDAN I  K.V;(V.c.) 	.• 

The applicant 1  - a constable, was sent on 

deputation in the office of the Superintendent of Police, 

Central Bureau of Investigation, Anti-Cornptión Branch, 

- Guiahati for a period of threeyears . -w,e.f. .9.4.1996 to 

12,4;1999. Wtiile being on deputation, the applicant had 

made regular monthly contributions to.wrds his General 
	

'I 

Provident Fund 'and Refund of advance for the same and 

accordIng, to the information the 6th respondent had 

remitted the said'.amount in his account regularly, Which is 

borne out by Annexure-5 letter dated 11 1 2000 It appears 

that the amount, which was deducted from his salary ddring 

the period of deputation,, was not transferred to his' GPF 

• account and he has been deprived øf the said amount - to be 

withdrawn for his family matters. He had made several 

1 repreentatjons lastly on 15.12.200.4 (Annexure-9)foUówed 

by lawyer's notice dated -28.11.2005 '(Annexure-lO),' which 



1 

L 
3 

are not yet answered1 Aggrieved by the said inaction of the 

respondents he has filed this application seeking the 

following reliefs: - 

To direct the respondent No. 2 to 

immediately transfer the credits/ 

advance of your applicant's G.P.F. 

amount which was deducted from his 

salary while he was on deputation at 

the Office of the respondent no. 3 to 

his G.P.F. Account No. SHI/NEC/387 

maintained by the respondent no.4, 

i.e., the Sr. Accounts Officer, 

R.PAIO. (IB), Shillong-3. 

	

8.2 	Cost of the application. 

	

8.3 	Any other relIef/reliefs as this 

Hon'bl..e Tribunal may deem fit and 

proper. 

2. 	Heard Mr, S. S. Dey, learned counsel for the 

applicant and Ms. U. Das, learned Addl,C.G.S.C; represented 

the respondents. Counsel for the applicant submits that the 

applicant will be satisfied if a direction is issued to the 

7th respondent, who is over-all in charge of the concerned 

respondents, to consider all his representations collecting 

particulars from the other stations and pass appropriate 

orders communicating to him within a time frame. Ms..U.Das 

has no objection in adopting such course of action This 

Tribunal is also of the view that it will suffice the ends 

of justice. Therefore, this Tribunal directs the 7th 

respondent to consider and dispose of the Annexure-9 
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BEFORE THE CENTRAL ADMINIST 	VE TRIBUNAL 

GUWAHATI BENCH 

O.A. No. 	11 	/2006 

BETWEEN 

SRI ABDUL RAHIM ALl .....APPLICANT 

- AND - 

UNION OF INDIA & ORS. .....RESPONDENTS 

INDEX 

Jar . icua .,jge.Nos. 

 Synopsis -----------------A 

 List of Dates -------------- 	 B - C 

 Application ------------------1 	10 

 Verification ---------------- 	 11 

 Annex ire - 	 1 ---------------- 	12 

 Annexure - 2 -------------------- 

 Annexure - 3 

 Annexure - 4 

 Annexure - 5 

 Annexure - 6 --- --------------- 

11 	. Annex ure - 	 7. ---------------- 	--- 
- -- - 

13 A Kvlax -  9 	- - -. - 	 . 	 - - - 

- - - 

Filed by 

(Dipankar 	Pd. 	Borah) 

Advocate 
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Before the Central Administrative Tribunal, 

Guwahati Bench 

O.A. No. 	/06 

Shri Abdul Rahim All 	....APPLICANT 

VERSUS 

Union of India & others ....RESPONDNETS. 

SYNOPSIS 

Your applicant was appointed as a Constable in the 

North Eastern Police Academy, Shillong w.e.f, 2.6.1987. 

Thereafter on 9.4.1996 he was sent on deputation to the 

Office of the Superintendent of Police, Central Bureau of 

Investigation, Anti-Corruption Branch, Guwahati (respondent 

No. 6) for a period of 3(three) years. After due completion 

of 3(throe) years period he was reverted back to his parent 

department, i.e. North Eastern Police Academy. The 

applicant while he was on deputation to the respondent No. 6 

was regularly contributing towards his G.P.F. Account. 

However, upon his repartriation to his parent department the 

said amount of money which was deducted from his monthly 

salary towards his G.P.F. Account during his period of 

iideputation was not G.P.F.  

maintained by the Senior Accounts Officer, Regional Pay and 

Accounts Office(IB), Shillong(responderrt No.4). Your 

applicant 	had 	on numerous 	ioccassions 	made 	various 

representations 	before the respondent authorities 	for 

transferring his said amount of G.P.F. money but no action 

• has been initiated till date. 

Hence this application. 

4ed  by 

(Dipanr Pd. Borah) 
• 	. 	Advocate 
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LIST OF DATES 

Para-4.1 15.6.1987 Applicant was appointed as Constable 
Page-3 	in North Eastern Police Academy 1  

Shillong w.e.f. 2.6.1987 on temporary 
basis in the pay scale of 800-1150 p.m. 

ANNEXURE - 1, PAGE: : 12- 

20.11.1991 Applicant was thereafter appointed in 
Quasi-Permanent •capacity w.e.f. 2.6.90. 

ANNEXURE 2, PAGE : 

Para 4.2 9.4.1996 Applicant was sent on deputation to the 
Page-3 	Central Bureau of Investigation, 

Anti-Corruption Branch, Guwahati. 
ANNEXURE - 3,t PAGE : 

Para 4.3 12.4.1999 Applicant after due completion of the 
Page-4 	period of 3(three) years was relieved 

and reverted to his parent depatinent. 
ANNEXIJEE - 4, PAGE : 

Para-4.4 	The applicant, while he was on 
Page-4 	deputation, was regularly contributing 

towards his G.P,F. Account. But upon his 
repartriation to his parent department, 
the said amount of money was not 
transferred to respondent no. 4 who was 
maintaining your applicant's. G.P.F. 
Account before his deputation. 

Para-4.5 11.7.2000 Respondent no. 6 intimated that no new 
Page-4-5 	G.P.F. Account number was alloted to 

your 	applicant and the amount was 
remitted to respondent no. 4. 

ANNEXURE - 5, PAGE : 

Para-4.6 19.9.2000 Letter of respondent no. 3 addressed to 
Page-5 	respondent No. 5 asking him to intimate 

whether 	the 	applicant's 	G.P.F. 
subscription 	was 	credited 	to 	his 
account. 

	

ANNEXURE - 6, PAGE: 	- 

Para-4.7 15.12.2000 Respondent No. 6 requested 	the 
Page-5 respondent no. 9 to furnish details vide 

which the applicant's G.P.F. credits 
were remitted to respondent no. 4. 

ANNEXURE - 7, PAGE: ),3-11  
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Para-4.9 2001-2002 The Annual Statement of General 
Page-6 	Provident Accounts issued by the 

Regional Pay & Account Office, Shillong 
specially mentioned that the 
credits/recoveries of the applicant were 
not received from the Pay and AccOunts 
Office, C.B.I., New Delhi. 

ANNEXURE - 8, PAGE: 7JD 

Para-4.10 15.12.2004 The applicant filed a representation 
Page-6-7 	before the respondnet No. 7 for taking 

necessary steps for transferring his 
G.P.F. credits/advance deducted while he 
was on deputation. 

ANNEXURE -9, PAGE : 

Para-4.11 30. 11.2005 The applicant sent a pleader's notice 
Page-7 to the respondent no. 7 for immediately 

transferring his G.P.F. credits. to the 
respondent no. 4. 

ANNEXURE - 10, PAGE 

(Dipankar Pd. Borah) 
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Before the Central Administrativerribunal, 

Guwahati Bench 

(An 	application 	under 	section 19 	of 	the 

Administrative Tribunal Act, 1985) 

Con t r a i 

	

0. A. No. 	I 1'}, 	/06 

BETWEEN 

SHRI A. R. ALl 

Son of Late Ahmad Ali 

Permanent Resident of Viii & P.O. z Moniari Tiniali 

P.S. 	Palashbari, District - Kamrup, Assam. 

Presently residing at North Eastern Police Academy, 

tJmraw, Borapani, Dist 	Ri Bhoi, Meghaiaya. 

....APPLICANT 

AND 

1. 	The Union of India 

represented by the Commissioner & Secretary in the Ministry 

of Home Affairs, North Eastern Police Academy, 

Umsaw - 793 123, Umiam, Meghalaya. 

The Joint Director, 

North Eastern Police Academy, 

Umsaw, Umiam, Moghalaya 	793123, 

Deputy Director s  

North Eastern Police Academy, 

Urnsaw, Umiam, Mehalaya * 793123. 

The Senior Accounts Officer, 

Regionai Pay & Accounts Office(18), 

Shiliong, Meghalaya. Vj\ 
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The Deputy Controller of Accounts, 

Regional Pay & Accounts Office(IB), Shillong, Meghaiaya. 

The Superintendent of Police, 

Central Bureau of Investigation, 

Anti-Cor r uption 8ranch, Sunder,  pur 

R.G.B. Road, Guwaheti - 781005. 

The Chief Accounts Officer(Funds), 

Central Bureau of Investigation, New Delhi. 

8, The Assistant Accounts Officer(Fund), 

Pay & Accounts Office, C.B.I. 1st Floor, A-Wing, 

AGCR Building, New Delhi -2. 

9. The Accounts Officer, 

Pay and Accounts Office, C.B.I., AGCR, Building, New Delhi. 

RESPONDENTS 

PARTICULARS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH TkIS APPLICATION IS 

MADE 

This application is preferred against the arbitrary 

action of the respondent Nos. 6, 7 ,8 & 9 in not transferring 

the G.P.F. credits/advance of your applicant which was 

deducted from his salary while he was on deputation to the 

Office of the respondent No. 3 to his G.P.F. Account No. 

SHI/NEC/387 maintained by the respondent no, 4,i.e., the 

Senior Accounts Officer, R.P.A.O.(IB), Shillong-3 upon his 

repartriation to his parent department, i.e., North Eastern 

Police Academy. 

1i-uJ 	A 
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LIMITATION- 

The applicant declares that this application has 

been preferred within the period of limitation prescribed 

under the Central Administrative Tribunal Act s  1985. 

JURISDICTI0N- 

The applicant declares that the subject matter of 

the instant application is within the jurisdiction of this 

Honble Tribunal. 

FACTS OF THE CASE- 

4. 1 	That your humble applicrit is a permanent resident 

in the 	District of Kamrup in the State of Asam. He was 

appointed to the post of Corìstable in North Eastern Police 

Academy(hereinafter referred to as •NEPA), Shiilonq with effect 

from 2.6.1987 on a temporary basis in the pay scale of 800-

1150 p.m. and thereafter in Quasi-Permanent Capacity in the 

said post w.e.f. 2.6.90(FN). 

Copies of the appointment order dated 15.6.1987 and 

2.11.1991 are annexed herewith and marked as ANNEXURE - 1 & 2 

respectively. 

4.2 	That 	your 	applicant was thereafter 	sent 	on 

deputation to the Central Bureau of Investigation, Anti-

Corruption Branch, Guwahati(hereinafter referred as CBI,ACB) 

by the Direotor(Current Charge), NEPA, Umsaw, on 9.4.1996 vide 

his order No. A.28011/15/87-Esstt/33-38 for an intial period 

of 3(three) years with effect from the date of his resuming 

duties in -the said department. 

A copy of the aforesaid order dated 9.4.1996 is 



annexed herewith and marked as ANNEXURE - 3. 

4.3 	That after due completion of 3(three) years 	period 

of deputation, your humble applicant was relieved of his 

duties from CBI,ACB, Guwahati by the respondent no. 6 and was 

reverted to his parent department, i.e., NEPA, Umsaw, 

Barapani, Shiliong vide an order dated 12.4 1999. 

A copy of the aforesaid order dated 12.4.1999 is 

annexed herewith and marked as ANNEXURE - 4. 

4.4 	That while your applicant was on deputation he was 

regularly contributing towards his G.P.F. Account in as much a 

sum of Rs. 300.00(rupees three hundred) 	and also advance 

recovery was made from May, 1996 to December, 1996 	@ Rs. 

1000,00(rupees one thousand) p.m. and again from April, 	1998 

to May, 1999 @ Rs. 500.00(Rupees five hundred) p.m. were duly 

deducted from his monthly salary. However upon your 

applicants repartriation to his parent department, the said 

sum of money was not remitted to the respondent No. 4, who was 

maintaining your applicants G.P.F. Account before his 

deputation. 

45 	That your applicant states that thereafter 	on 

enquiry made by the respondent No. 2 with regard to the 

transfer of G.P.F. amount of your humble applicant, it was 

intimated by the respondent No. 6 on 11.7.2000 vide letter No. 

DPSHL2000/14362/14/A/99-2000 that no new G.P.F. Account was 

allotted to your applicant while he was on deputation to the 

Office of respondent no. 6 and that his monthly 

subscription/Refund of advance had been remitted to his 
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account No. SHI/NEC/387 throucih PAD, CBI, New Delhi debitable 

to respondent No. 4. 

A copy of the aforesaid letter dated 11.7.2000 is 

annexed herewith and marked as ANNEXURE - 5. 

4.6 	That the respondent no. 3 then wrote to 	the 

respondent no. 5 on 19.9.2000 vide letter no. 

G,14014/5/00/4124-25 requesting him to intimate whether the 

G.P.F. subscription made by the applicant for the period of 

May, 1996 to May, 1999,i.e., while the applicant was on 

deputation with 0.6.1., A.C,B., Guwahati has been credited in 

his account or otherwise but nothing was communicated from 

respondent no. 5 end in this regard. 

A copy of the aforesaid letter dated 19.9.2000 is 

annexed herewith and marked as ANNEXURE - 6 

4.7 	That thereafter, the respondent No. 6 on 15.12.2000 

vide his letter no. DPSHL2000/07828/14/A/99-2000 requested the 

respondent no. 9 to furnish the Bank Draft/Cheque Number and 

the date with amount and forwarding letter number and date 

vide which your applicants G.P.F. credits was remitted to the 

Regional Pay and Accounts Office(IB) directly to the Regional 

Pay & Accounts Office(IB), Shillonci-3 under the intimation of 

the Office of the respondent no. 6.. But even then no action 

was taken by the concerned authority. 

A copy of the aforesaid letter dated 15.12.2000 is 

annexed herewith and marked as ANNEXURE - 7 

4.8. 	That thereafter a number of communications were made 

from the Office of the parent department of your applicant, 

i.e., 	N.E.P.A. 	to the respondent no. 	6 as well as the 
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respondent no. 9 but to no avail. Your applicant craves leave 

to produce the said letters at the time of pressing this 

application. 

4.9 	That the amount of credits and recoveries deducted 

from the salary of your humble applicant while he was on 

deputation was not transferred to the RPAO(IB), Shillong from 

the Office of the respondent no. 6 till 2002 which is clearly 

evident from the Annual Statement of General Provident 

Accounts issued by the RPAO, Shillong which specially 

mentioned that the credits/recoveries of your humble applicant 

were not yet received from PAO, OBI, New Delhi. 

A copy of the aforesaid Annual Statement of General 

Provident Accounts is annexed herewith and marked as 

ANNEXURE-8. 

4,10 	That on 19.3.04, 	the respondent no, 	6 vide his 

letter addressed to the respondent no. 8 stating that as on 

perusal of all relevant records of your applicant it was 

found that no C.B.I. Account Number was alloted to him while 

he was on deputation to C.B.I. and thereby requested him to 

take necessary action as is fit and proper with intimation to 

your applicants concerned office as well as him. Thereafter 

your humble applicant had communicated to the Office of the 

respondent No. 7 with regard to his missing G.P.F. credit 

which is his hard earned money but got no response. He also 

ran from pillar to post to trace out his missing amount of 

G.PF. credits but still when he could not get any answer, he 

filed a representation-cum-appeal on 15.12.2004 before the 

respondent no, 7 for taking necessary steps for transferring 

his G.P.F. credits/advance. But even then the respondent No.7 
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did not initiate any action in this regard. Your humble 

applicant had also sent a reminder to the respondent no, 7 for 

disposing off his representation-curn--appeal and meet his 

grievances without anydelay but to no avail. 

A copy of the said representation-cum-appoal is 

annexed herewith and marked as ANNEXURE - 9. 

4.11 	That the applicant had also on numerous occasions 

made various applications as well as communications to the 

respondent authorities for recovery of his missing G.P.F. 

amount. But having failed to evoke any response from the 

concerned respondent authorities, your applicant in order to 

recover his missing G.P.F. credits/advance which is his hard 

earned money, sent a Pleadors Notice to the respondent No. 7 

for immediate transfer of your humble appiicants G.P.F. 

credits/advance to his account No. SHI/NEC/38 naintained by 

the Senior Accounts Officer s  R.P.A.O. (IB), Shillong-3 within 

a period of 30(thirty) days from the date of receipt of the 

said Notice by the respondent No. 7. 

A copy of the aforesaid Pieaders Notice dated 

.11.2005 is annexed herewith and marked as ANNEXURE - 10. 

4.12 	That the applicant begs to state that he is in dire 

need of money to meet the medical expenses of his wife and 

therefore had applied for withdrawal of his G. P. F. fund. but 

the respondent alithorities are turning a deaf ear to his 

requests and neglecting to take proper action in respect of 

transferring the amount of money legally due to your applicant 

and which was deducted towards his G. P. F. credit while he was 

on deputation to the Office of the respondent No. 6. 

kL 	4-t 



5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 	For that the said amount of money, which was 

deducted from his salary while he was on deputation with the 

Office of the respondent no. 6, is his lawful property which 

he has earned after much physical toil and he has a right to 

enjoy the same. The said action of the respondent authorities 

in not transferring the said sum of money is grossly violative 

of his right to enjoy his own property guaranteed under 

Article 300A of the Constitution of India. 

5.2 	For that the action of the respondents in not 

transferring 	the G.P.F. credits/advance of your 	humble 

applicant that too, without according any tenable rhyme or 

reason is nothing but absolutely arbitrary thereby infringing 

the fundamental rights of your applicant guaranteed under 

Article 14, 19 and 21 of the Constitution of India. 

5.3 	For that the humble applicant is in great need of 

money to defray towards the medical expenses of his wife and 

as such had applied for the withdrawal of his said G.P.F. 

amount. But the respondents are not initiating any action in 

transferring the said amount of money which is the applicant's 

hard earned money and against which he has every right to 

enjoy and use as and when repuired, especially at times of 

such urgency. Hence, the action of the respondents is totally 

violative of the legal rights of your applicant. 

6. 	DETAILS OF REMEDIES EXHAUSTED:- 

6.1 	Your humble applicant had filed an appeal before the 

respondent no. 7 which was received on 15.12.2004 for transfer 

Or 
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of the credits/recoveries of the sum of money from the salary 

of the applicant towards his G.P.F. contribution to the Senior 

Accounts Officer, R.P.A.O.(IB), Shillong. 

	

6.2 	Your applicant had also sent a reminder on 9.2.05 

for disposal of his appeal which also was pending before the 

respondent No. 2 but to no avail. 

	

6.3 	Your applicant also wrote to the Controller of 

accounts, Principal AccOunts Office s  Ministry of Home Affairs, 

New Delhi on 5.4.05 but got no response. 

	

6.4 	Thereafter your applicant sent a pleaders Notice to 

the respondent No.2 on 28.11.2005. But to the utter dismay of 

the applicant, no action has yet been taken for redressal of 

his grievances. Hence, your humble applicant is approaching 

this Hon'bie tribunal vide the present application. 

7.MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER COURT:- 

The applicants declares that he has not filed any 

application', writ petition or suit against the said inaction 

of the respondent authorities before any other Court/Tribunal 

or any other Forum of Law. 

8. RELIEF SOUGHT FOR :- 

Your applicant prays that this Honble Tribunal may 

be pleased to admit this application, call for the records of 

the case and on perusal of the records and hearing the parties 

be pleased to grant the following reliefs to your humble 

applicant: 



V 
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8.1 	To direct the respondent No. 2 to immediately 

transfer the credits/advance 	of. your appiicants G.P.F. 

amount which was deducted from his salary while he was on 

deputation at the Office of the respondent no. 3 to his G.P.F.  

Account No. SHI/NEC/387 maintained by the respondent no. 4, 

i.e., the Sr. Account Officer, R.P.A.O.(IB), Shiilong-3. 

8.2 	Cost of the application. 

8.3 	Any other relief/reliefs as this Honble Tribunal 

may deem fit and proper. 

9. INTERIM ORDER PRAYED FOR 

Considering the aforesaid facts and circumstances of 

the case s  this Tribunal may he pleased to direct the 

respondent No. 6, 7, 8 & 9 to immediately transfer the 

credits/advance of your applicants G.P.F. amount which was 

deducted from his salary while he was on deputation at the 

Office of the respondent no.. 6 to his G.P.F. Account No. 

SHI/NEC/387 maintained by the respondent no. 4, i.e., the Sr. 

Accounts Officer, R.P.A.O. (18), Shillong-3, 

10. PARTICULARS OF THE I.P.O 

I.P.O. No. 

Date 
 

Payable at 

11. LIST OF ENCLOSURES 

As stated in the index. 



VERIFICATION 

I, SHRI ABDUL RAHIM ALl, Son of Late Ahmad All, 

aged about 	39 years, permanent resident of Viii & P.O. 

Moniari Tiniali, P.S. - Palashbari, District - Kamrup, Asom 

at present residing at North eastern police Academy, Umraw, 

Borapani, District - RI Bhoi, Meghalaya, do hereby solemnly 

affirm and verify that the statements made in paragraphs 1, 2, 

3, 4.12, 5, 6 and 7 are true to my knowledge and those made in 

paragraphs 4.1, 4.2, 4,3, 4.4, 4.5, 4.6, 4.7, 4,8, 4.9, 4.10 & 

4.11 being matters of record of the case are true to my 

knowledge and information derived therefrom which I believe to 

be true and the rest are my humble submission before the 

Honhie Tribunal. 

And in proof I sign this verification on this the 

15th day of May,  2006. 

ix 4u1  

SIGNATURE 



• 	 . 	.Gvernment of India 
North Eastern Police .oademy 

msaw : Barapani 793 103 
S . 	 - 	 .. 	 . 

• . .. NO.A.12O14/3/87...stt. 	.. . 	

. 	 Dtd.,Barapani. . 	_87. 

• 	ORDER 
p . 	 . 

• 	. The foI1owig indiiridjajs are hereby appointed on • 	purely temporary basje to the post of constable in the soale of pay 	 plus other allowanoe .as admissible from time to time as per Central rules in the • 	North Eastern Pclic.e.Aeadey, Barapani, with effect from the 
date hown agajns  

i. Shri Saial.Kanti Roy with efect from 1/6/87 (FN) 
2, 	A.'. Tamjl riehnan . 	4/6/87 (FN) 
36 	" Khenm Ohançl 	 -do- 	1/6/87 (FN) 
4. " Nawin Kumar singh 	-do- 	1/6/87 (FN) 
5, 	Surjya Kaxrba Bore 	-do- 	1/6/87 (FN) 
6.. 	" Sontosh Kumar .Rai'... 	-do-. . 	1/6/87 (FN) 
70 5  ". Basudev Rana .. 	. S. 	 ' . 

	 .2/6/87 (FN) 	. 
Jd bdul Rahim 421 	-do 	2/6/87 (FN) 90. " Louias Dholjng Naai 	(FN) 

.'°• 	J±ten. Singha 	3/6/...(FN) 
11 	HOflB1$On .tong. 	-.do 	3/6/87(FN) 1  l.Iangliar.Thang.. 	 3/6/87 (FN) 

' JanmKhanmuaw 	
•' 	 •.do-' 	3/6/87 (FN) S14. t  llaisius K.bon - 	. -do- 	4/6/87 (FN). 

Their appo.ntment are pirely on temporary basis may be terminatefi by giving one monthst notice from either s 
-. 	• . 	' . 	.. 	. 	. 	 Sd/. 

BRLa1i 
Director 

• 	.. 	
. .• 1.. Rgionaj. .Pay& Offie(I) , Shiliong. • .2. The Ac.coqnts..sj0 (Local). . 

The Chief Drill 
The Q/I aer  
•Indivjduai conce'rn . 	. •... 	Personal' File,,. 	' 	. .. 

7. Office Ord File. 

dbC2 
• 	. 	. 	. 	. 	. 	. 	'•. 	, 	Admiistra.tje Officer 

AdvOc  

a 

- 	. 	 - 	 , 	. 	. 	
.. 1. 	 •-S•' 

	 •. 	 ' 
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overnment Of Ifldj 

of Home  o 	 ffairs 
• 	

Irthaster POlice cade 	- Umsaw, 73 1.23, arapaj, Iiea 10 	PA/EG/7/82/ 	
Dtd,3awth 

DECJTION D GDE OF 	
AND 4 OF 

In perstance 	le 3 a 4
. 15 f  the entrai Clvjj 

serv1ces(TØ

Shrj G C Raige, 
V Direr; 

Noh aste 'PQlce 	óadey:,. 	 * satisfied havj re 	to: 	
quali.ty Of wor condUct and 

stern 

• .Character of 

plj 	a4 	
. saw, /b7one be is aojnted in Quasipea t Caoj Under 

	vt. of 
tnd.ja in -tbe• po 	o 	

With effect frt 
said $bri/1 
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ArVNEKU'C 

0 

G.ovriment oIndia 
Ilinistry cf flone Affsirs 

North Eastern Police Ace.derny 
Uinsa, 793 12,Darapar1i 2  Ileghalaya 

IIo.A.23011 /1 5/87Es tt/b 	 Dtd.. Umsa, .the1_Apr' 96. 

Jith refcrenèe Go't ol' India, Central Bureau of 

Investige tion,Ne Delhi,piperifltefldeflt of Police(HQ) ,lctter 

ITo .A. 3501'3/8/36-.AL-III dd .26/03/I 996 ,Const. Abdul Ráhim Au 

of North E,stern Police 	ademy 9 1j1113a1, is hereby relieved 

Road,New Guia1ati,GUra t.20 .  ±'or an initial period of .3 years 

from the cthte of reumin duties in the said department. 

__ _ 

k1ari  
Dir ec to (CtrrefjWge) 

Icrno Uo.j..2801l/l 5/C7-CsttJ_', Dtd.ITpc;, tI'o q Apr'96. 

Copy to  
Const. AbdulRahirfl A1i,iTEPA,,tJmsaw. : 
The Superintendent of P.olice(IQ),CBI,BlOck No.3, 
L+th Floor,CGO Complex,Lodhi Road,New Deihi-030 
The superintendent of Poiice,CBI,Anti.C.orrUPtiOfl 
Biànch,Ganesh Mandi Road,New Guwahati,GUw3iati-20 

0 

	

	Date of resuming duty by. the Const. Abdul Raim 
AU, may please, be intimated to this office for 

• 	. : 	. 	records. 	. 

	

• 4. 	
The RAO(IB),ShiliOflg_03. 

5. The A/Cs section(Local), NEPA,Umsaw,for infon. 
ô 	.1 	uaypease 

	

G. 	Of±'ice Qrdet F i. . 	. 

L 	 [tOhett10PY 
-. 	 - 

4dv 
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Government of India 
Central 9uru: Investigation • 
Office ofe 	dof Police 	fl 

ACB: :Guwahal-i. 

No.bP2OOO/O 1l4/AJ99-2cOO 	bated: _______ 

Tq/'  
The Joint Director, 
North Eastern Police Academy. 
6ovt. of India, 
/vlinistry of Home Affairs, 
£hnsàw, 4,iiam,  
/4egha/aya-793l23. 

 
.qk. Transfer of G.P.F. Accoiuit No.SHI/NEC/387 in respect of Sh,A. Ali. 

Please refer your letter No.G.19iu15/OO/991-93 dØe1O.O5.2OOO on the 
subject cited above. 	 . 	• 

buring the periodof deputationçto;CBI, no nev.P.F.Accpunt number :  has 
not been aUoted to Sh A R Al Const' Husrnothly subscripionJetund of advanc bae 
been remitted to his Account No SHI/NEC/387 through P . C81 New beihi debstable 
to Sr Account Officer R P A 0 (18) hilldh 

Hence, the question of transfer ofG.Efi: Account No.5HI/NEC/387 in respect. f 
Sh.A..AIi, Const. does not arise. 

	

This is for favour of your kind information please. 	-. 

/ 	 Yours faithfully. 

:'1r 
r7/ 	Superin e,ndent of Police, 
II C81:ACB:Guwahati. 
I . 

Clio  

• . 	
• 	 46ocate 

• 	 .-i...•- 
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Go't Of india 
kintstry Of flame Affairs 

North Eastern Police Ac.zdemy 
Umsaw, 793  123 : Umiam 

(Megyhalaya) 

iio,Q,14014/5/OO/ 	C/-QS Dtd., Umsau', the/ ?Sept.2(W)O. 

To, 
The Deputy Controller of Accounts 
z?egional Pay & Accounts Office (ID) 
Shillon, 

Sub : 	Transfer of G.P.FO A/C No,SFJI/III013870 

ief :— 	This office L.ilo,G.14014/5/OO/991..93 dtd,101512K. 
Sir, 

Enclosed please find herewith a copy of L.lio.DPSh7L 
20001043621141A/99_2000  dtde11171PK which is self explanatory. 
In this connection you are requested to intimate whether the 

G.P.F. subscrtPtton made by Shr 	lt for the pertod May,99(:i) 

to Apri2.99 i.e. while he was on deputation with C.B.I., 4.0.8., 
Guwahati has been credited in his account or otherwise. 

Settlement of above account has become essential as 

the individual is planning to defray  expences in connection with 

the medical treatment of his mother. 

An early action is requested. 

Enc.Zo : As stated above 
Your8 faithfully, 

( ii K MaRumdar ) 
Dy. Director (Adjt) 

D.D.O. 
Copy to ;— - 

Shri A Ji Alt, Constable, 
IV.E,P.A., Umsaw0  

jI I — 



Goverriment India 	 AINEXU 
Central Bureau of Investigation 
Office of the Supdt. of Police 

No.DPSHL2000/11 4/A/99-2000 	Dad:  

10 

The Accounts Officer, 
PAO/CBI/AGCR Building, 
New Delhi. 

Sub: 	Missing Credit of GPF subscription in respec of Sh.A.R.AII, Coust., G.P.F. Account No.SHI/NEC1387 

Oat Of me Bill I. w____debit adjusted 
May/96 113/96-97 44.088 38,853 . 	300 1000 Regional Pay & 

dtd.31.05.96 Accounts Office(IBL' 
Shillong-3, June/96 167/96-97 47692 40.997 300 1.000 

dtd.28.06.96  Meghalaya. 
July/96 222/96-97 43988 37.878 300 1.000 

dtd.31 .07.96 _ ___________  
Aug/96 262/96-97 40.365 35.130 300 1,000 

dtd .30.08. 96 
Sept/96 326/96-97 41,425 35,570 300 1,000 

dtd.28.09.96  
Oct/96 374/96-97 37.802 32,102 300 1,000 

dt.31.10 196  
Nov/96 419196-97 38.532 32.,472 300 1.000 

dtd.29.'11.96  
Dec/96 67/997  35.512 28.617 300 1,000 

dtd.30.12.96  
Jan/97 531/96-97 38.595 29.055 300 

dtd.31.01.97  
Feb/97 563/96-97 38,671 3.483 - 	300 - 	- 

dtd.28.02.97  
March19 07/97-98 42,952 38162 300 - 
7 dtd.01.04.97 . ;•.-. ____-_____ _________ 
April/97 55/97-98 36,38,. , 	2851. 300 . - 

dtd300497  
May/97 117/97-98 36.380 '29i5 300 - 

dtd.30.05.97  
June/97 165/97-98 36.752 Q287 300 - 

dtd.27.06.97  
July/97 209/97-98 34376 29.971 ,300 - 

dtd.31.07.97  
Aug/97 263/97-98 33,398 28.549 300 - 

dtd.27.08.97  
Sept/97 310/97-98 . 28,634 300 - 

dtd.30.09.97 

Please find enclosed herewith representation dtd.1i.0.2K submitted by Sh.A.R,Al, Const.. OBI on ln: 
above noted subject. 

Thedetailsofmonth-wisessjn_cLeditofsubsptipjiLdeductionfromourendarefurnishedbelow'. 
Mnnth 	Pill Nn 	(rnc mnini 	Nt Arnrmnt 	Siihcirintinn 	Advnc 	Nm of th Offi 	k I 



: 	 • 

•: . X' A 
Oct/97 367!97-98 33583f 28.699 300 

Nov!97 
dtd.29.1O.97 
414/97-98 38043 32.609 300 
cltd.28.11.97  

Dec/97 460/97-98 39.174 33.840 300 
d(d.31.12.98  

Jan/98 484/87-98 . 	39270 34336 300 - 

dtd.29.01.98  
Feb/98 533/97-98 .39348 ' 	34.414 300 

dtd.27.02.98 
March/9 09/98-99 47,305 41975 300 - 

8 
April/98 50/98-99 43,297 

 dtd.01.04.98  
38.725 300 500 

ctd.30.04.9$  
38650 300 500 May/98 100/98-99 43372 

dtd.28.05.98  
June/98 159/98-99 43400 3t..738 300 500 

dtd.29.06.98  
July/98 224/98-99 38.396 33.4 50 300 500 

dtd.30.07.98  
Aug198 27/98-99 38.53 1 33645 300 500 

dtd.31 .08.98  
Sept'98 332/98-99 40743 35838 300 500 

• dtd.24 ;09.98  
Oct/98 379/98-99 40880 34.533 300 500 

dtd.30.10.98 
415/98-99 43.242 36,990 300 500 
dtd.27.11.98 

E 

471/98-99 43.242 36.582  300 500 
 dtd.29.12.98  

Jan/99 489/98-99 43.311 -- 	31611 300 50.0 
dtd.28.01.99  

Feb/99 529198-99 43.305 t5.32 300 500 
dtd.24.02.99  

March/9 07/99-2000 43,470 36.250 . 	 300 500 

1

9  dtd.01.04.99 . 

April/99 47/99-2000 38.022 -- 	27.143 300 500 
dtd.29.04.99  

May/99 92/99-2000 34.360 28.134 300 500,, 
dtd.31.05.99  

0 

CO 

it is therefore, requested that Bank Drafi/Chegue No. and the date with amount ad forwarding letter No 
ft and date vide which the amount was remitted to the Recuonal Pay 	Accounts Office(113);"hillong-793003. n5' 

/1 	 direct 	Reqional Pay & Accounts Office(IB), ShiUong-3,Meghalaya. under intimation t:; 

Yours faithfully, 

Superintendent of Police, 
Z. CBl::A.B::çuwahati. 

LflCISLNO.[)PSHL2000!J14iAf99.200C  
Cony to . Sh,A.R.Al. CgSi., Noun Ltorn "Oln; .c'i' 	oauon. k.c ivaya Oi inlor -. 

\\\\' 
t..fl j t'OIICE. 

C$I.ACB Gjwjrt;, 

Ar\ 

'7 
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EGIONALPAY&AcCpIy OFFIdE.() 
• MHA: GOVT. OF IN1IA 

SmLLOIG ANNUAL STATEMENT OF GENER.T PROVIDENT FUND AcCOUN'S FOR'j- YEAR 	21 102 
umbT7  

'L'ai' subscriberB —  alance 
Year 

ths credits /recoveries from PAO  CBJ, Ne Delhi not yet ree1ved This ice neitherAnows his account in that offi flce. 	 c nor :fl respoise fro that -1  

I- I 	Junjor COUntS ,Cliicer • 	 S 	 • 	
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' 5 VTh MIfl4/, of J1Qrnc 'ffai,, 
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To 

The Ch;;i Accounts.Qffjcer (Funds) 
Pay and Accounts Qffice : 
CBi, 1' Ftoor,:A—Wjng,. 
AGCi: -:uilding, 
Nevu L.....ii —110002. 

res%tation.cum Appeal for Transfer of Credits I 
Rc-coveries toSr. Accounts Officer, RPAO (IB), Shillong. 

With reference to the subject cited.!above I would like to state 
be:. . a you as rQik,.'r.  

That am an empipyp of North Eastern Police Academy, 
Urnaw, Meghaya and I was on,deputation at CBI, ACB, Guwahati for the 
period from 16.4.96 to2l.4.99. 

That during this period.pfdeputati 
was Rs. 3001- (Three Hundred) and.also àd 
May, 96 to December, 96 © 	 l.000Mp.rn. 
99 @ Rs. 500/- p.m. The details ofsubscriptic 
been shown by the S.P., CBI, Guwahati vide t 
copy of the same has been enclàsed herewith .a. 

A 	That on an enquir madeb the Jt 
luduIIIy) with regarqjq ,inc transter,of my. 

PoIk, CBI, ACB, Guwahatj vhere l:was on 
above mentioned subscription I- refundof, advani 
Nc No. SHI/NECI387 through you office. . A cc 
same is enclosed herewith: and rharkeda... NNE 

- 11 
That I was urprised4orjpte that 

recoveri; deducted from my sala wanotr 
from your. office till 20021 The' me 
Statement of General Provident A ünts i 

• v --  specially mentioning that my credits reveñe 
yet received. A copyof the AnnualSta(ernent o 
marked as ANNEXURE  

..................... 

-. 

ryrnonthly GPF contribution 
e •recovery....was made from 
agaIn.frorn:AprjI, 98 to May, 
and ;. advance recoveries has 
1r.Letter...dtd. 15.12.2000. A 
ilarkedas ANNEXURE-l. 

iretor, NEPA (North Eastern 
3JF., the Superintendent of 
eputation) informed t$ my 

. have .been remitted  R . 
 riy 

y of the letter informing the 
JRE-ll. 

lie, amount i.e. credits and 
rredtothe RPAO, Shillong 
effedthough the Annual 

d by the,RPAO, Shillong, 
rn PAO,:CBI, New Delhi not 
'F :IS eiulosed herewith and 

Irl 



That 1 wrote to your office sèveraItimes in this regard but so far I 
have not reeeved any response frojn your end as. to the fate of my above 
ventioned baRjnc arnount of, GIF ch is ii y Qarned money 

I*4 
Uper the circumstances4mentione1d above I would like to request 

you ardenUy to 1 pqk into, the matter urgently so ttat I shall not be depived of my 
hard earned rnory. 3: 

And sinc.t natt. $pdjng  fa long time and I an thgntly 
in need of money a prompt resp9n4rom 	rend is highly solicited SO as to 
satisfy my Icng pendinggrievanàe 	his.red. 

-H 

Yours aithfuIIy, 

1121, 21, 
Cpnstable 

NEPA, tJmsaw 

-' 

I Ilk
4X 	 .3 

S 	 - 
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M. Sc., Iki.J1., Proveen, 13. L. I,SC, 

	

/ 	 LL.13. 

	

. 	ADJ'OC'ATE 
G4 UHATI HIGH COURT 

......... 

To 
The Chief Accounts Ofticer (Funds) 
Pay & Accounts Office, C.ftl. 
P t  floor, A-Wing, AGCR Building 
New Delhi —2 

.1_s. 
lie/i 0/a I3azar Tin ia/i 
Mobile No.-94350-64440 
Phone No.-03678--240015 (1?) 

Registered witAiD ....  

Dear Sir , 	 . 	. 

Under instructions from my client, Sri A.R. Au, constable, North Eastern 
Police Academy, P.O. Umsaw, P.S. Umiam, Dist. Ri-Bhoi, Meghalaya, I am giving you 
this notice as under — . 

That thy client Sri A.R., Ali was on deputation in the office of the 
Superintendent of Police, C.B.i., Anti Crruption Branch, Guwahati, fora period of three 
years frm 16/4/96to2114199. 

. That during the above mentioned period of his deputation he made regular 
monthJy contributions towards his Genral Provident Fund and Refund of advance for the 
same. 

That the records available from the office of the Superintendent Of Police, 
C.B.I. Guwahati, reveals that monthly subscription / Refund of advance have been 
remitted to .his Account No. SHJ/NEC/387 through your office debitable to Sr. Accounts 
Officer, R.P.A.O. (IB), Shillong-3. A cnpy of the letter issued by the S.P.(C.B.I.), 
Guwahati, in this regard is being enclosed herewith and marked as Annexure-I. 

That since 2000 my client, has conununicated the matter to your office and 
other concerned deptts. several times by submitting letters, Representations, Appeal, etc. 
but of no avail. 	. 

• 	5; 	That therefore my client has been deprived of an amount of,  Rs. 1,00,000 
(one lakh) approximately, which is his hard earned money. 

	

6. 	That you are hereby reqcted to do the needful for transfer of the said 
G.P.F. amount to my client's account within a period of 30 days from the date of receipt 
of this notice, failing hich the matter may be placed before the court of Jaw for the ends 
of justice. 

•Yours Sincerely 
Enclo:- Annuxure-I. 	•' 	 . 

(Shri Digta Kr., Mishra) 
Advocate, Gauhati High Court 

NOT fl'SJRED. 
. 	 ..- 	

. 

I u-tof Stamps affed Rs Q 

ueegtstt 

1Lc" 	A'.C('  
Sign 2Iurc of Rccc.Mng .JjJ&Ccr 

. 	 . 	. 	. 	

• 

  

WE  M.,  

/ 
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